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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

' 0.A.No.304/90.

Date of frder:8-5-1990,

BETWEEN:~ 1.N,V.Ramanaprasad 2.§.Ramesh 3.V.R.S.Sarma

Fl

FOR THE

4.A.Ramakrishna Rao 5.P.Rajagopal”

APPLICANTS: Mr.N.Raghavan,Advocate.

....Applicanﬁs
AND

The Chairman, Rallmay'Board Ministry of Railuays,
Railbhawan, New Delhi.

., The General Managar Spguth Central Railvay,Railnilayam,

Secunderabad-500371.

The Comptroller ang Auditor General of India,
Bahadurshah Zafdr 'arg, Now Delhi-110002. -
The Director of Audit, 0O7othe Director of Audit,

S.C.Railmayi'Secunderabad~500371.

vsesotBspondents.

FOR THE RESPONDENTS: Mr.N.r.Devaraj,SC for Rlys.

C OR

A M

: THE HON'BLE MR.B.N.JAYASIMHA:YICE~CHAIRMAN

AND
THE HDN BLE MR .D.SURYARAGD: MEMBER(JUDICIAL)

L RARER
THE TRIBUNAL MADE THE FOLLOWING DRDER:-

* By way of interim orfders the respondents are directed not to
iAmplement the orders dt.27.7.89,11.9,89,and 25.1.90 in so far
as aPPllcanbaﬁg ‘concerned pendlng Flnal dlsposal of the case,"
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The Chalrman, Ralluay Board,Ministry o? Railuays, ?allbhauan,
~ N.Delhi,

The General MarEger, 5.C. Ralluay, ﬂallnllayam Segunderabad

~500371.

The Comptroller and Auditor General of India,Bhadur 8hah
gafar Marg, New Delhi~110002,

The Director of. Audit.D/o.the Dlrector of Audlt 5 .C.tailway,
Securd erabad-500371.

Ond copy to Mr.N.Raghava,118, Zeera, Securd eraizad .

. One copy ta Mr.N.7.Devaraj,scC Por Rlys, CAT, HYD,

One spare copy.
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-IN THE CENTRAL ADMINISTRATIVE TRISU-
NAL :HYDERABAD BENCH:HYD., =

HON'BLE- MR,B.N JﬂYASINHA VeCoe

‘Ki
HON'OLE MR, 5.5URYA RAD:MEMBER: (3UDL)
‘ AND .
HON® BLE MRM\J.NARASIMHA WURTHYEM) (2)
' A ND :

HON*BLE MR, R. ALASUBRAMANIAW: (M) (A)

DATED: 8“/5 90
T

DRD;R/JUD%%% . .\

‘M.A./RJA, /c A. /ND. x iR
T.A.NO: - TTy.P.No.

0.A.No. 3oy H\D

Aéml{ted—ﬁnﬂ Interlm directions
1ssued.‘~

Allgued,

Dismissed for default.

ad.

Disposey of with difectioﬁ:\
M,A. orddged.

Ng or der as to costs.

Dismi

Sent to Xerox on:






